FAN : BE32-2408H 40 REGISTEREDR S AL

CUSTOMSE, EXCISE & SERVICE TAX AFPELLATE TRIBLINAL
38, MG Marg Clvll Lines,Old Red Bailding, Aflabhaliad-211001

Dated: Q62010
T
Appetlant as per address in dable Below
Respondent as per address in table below

Final Order Mo, ASTR2AT-70238/2016-EX M3 dated B3/00/20]106
[am directed 1o transmit herewith a certified copy of order passed by the Tribunal under section 35-C(H ol the

Central Exti_s..e and 5aH Act, 1944, }/ﬂﬁ
sslt. Registrar

Application Appesl Name and Address of Appellant
| EMISCAT0I302016 E299E2007 COMMISSIONER OF CENTRAL
EXCISE, RANPUR
11747, SARVODAY A NAGAR,
KANPUR 208005,
Name and Address of
Respondent
3 TES ENTERPRISES
JOHN'S MILL NO 4,
JEONI MAN AGRA

4 E/2092/2007 TE] SHOE TECH
10-1] MILE STONE,
AGRA MATURA ROAI, AGRA,

Ciher Appelants and Respondents as per Annexure
Copy Ta
Sachvocatels) / Consultant{s):

& Addilienal Party's Name & Address .

T Bar Association, CESTAT, Delhi

% Director Publications, Custons, Excise. LP, Estate, Dellu

9 s Centax Poblications Pvl, 1.4d., 15128, Bhishey Pitamah Marg, New Delhi-3

10 Company Law astitute of India v, 1ed., No.2 {eld no.36), Vaitlivaram Street, T, Mapar, Chennai-17

11 Taxmann Allied Service Pvt, Lid., 59032, New Rohtak Road, New Delbi-1 10005



. By Service Tak Oonbime Dol Cont Byt Lad, 407 A, lscon Mall, Sateline Road, Ahmedabad-135
i3 LAWCRLN Advisors PL fad., LAY House, 1-%, Sector-19, Faridabad 131003 {Haryana)
14 Taxludintniine.com i, L., 2ed Flood, Waante Avcacde, Wasant Kunj, Mew Faglhy - 110070
i3 Mark Prolessional Services Pyl pad,, 108, BEverest Black, Ackitya Enclave, Hyderabad — 28
j6 The 1CFAL society, 32, Migacuna HILLL Fanjaputta i-[:;cicrahsfci.-:'mu{iﬂﬂz

17 WS Enowledpe Progessing Byl Ll {tanmangene sl indincomyFT-E% st Fleor, Ceass River elabl, CIE
Crrgond, seue larkardoons oot Lrelhi- 11022

15 CIUR, 19 Giffies Copy 'ﬁ!’auurd File

Avsth, Repistrar



X |
IN THE CUSTOME, EXCISE AND SERVICE TAX APPELLATE TRIBUNAL,
' REGIONAL BENCH : ALLAHABAD

MA-70130/16
& Ex. Appeal No.2891, 2992/07

Artsing out of O/A ND.323F324—CEH&PPLIKNPIEDG? daved 1309, 7007
passed by Commr, {Appeals) of Central Excise, Customs, Kanpur

For approval and signaturel

HON'BLE M. ANIL CHOUDHARY, MEMBER (JUDICIAL)
HON'BLE #MR. ANIL G. SHAKKARWAR, MEMEBER (TECHNICAL)

1. Whether Press Reporters may be aliowead tn see
the Crder for publication as per Rule 27 of the
CESTAT (Procedura) Rules, 1gR27? s M

2. Whether it should be rejeasec under Rule 27 of the
CESTAT {Procedurs) Rules, 1982 for puiticatlon
in any authoritative report or not? , i Yes

3. Whether Hls Lordship wizhes 1o see the Fair Copy
of the Order? s Reln

4. wWhether Order is to be circulated to the Departmental
Authorities? : L Yen

R N , _ . RS

[

Commissioner of Central Bxcise, Kanpur {naw Agra)
LAPPELLANT{S)

VERSUS
Mfs Tej Shoe Tech & Tej Enterprises

RESPONDENT {£)
APPEARANCE

Shri D, K. Deb, Asstt. Commr, (D.R.} for the Depariment
Mane for the Respondent (5}

CORAM:

MON'BLE MR. ANIL CHOUDHARY, MEMBER (JUDICIAL)
HON'BLE MR, ANIL G. SHAKKARWAR, MEMBER (TECHNICAL)

DATE OF HEARING & PRONOUNCEMENT {1, 06, 2016

£ el orpern0. JOLEF = 70238 ) 4B6

------------
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4 Ex. Appeal Nos, 2991, 209247

per Mr. Anjl Choudhary

Henrd the Id.AR. for Revenue, Appeals are disposed off as

withdrawn, as prayed in B/, A NG 70130/16, without entering inic

merite. .4, also stands disposed off.

(Pronaunced in the open Court)
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(A.CHOUDHARY)
MEMBER (JUDICIAL)

Ly
(ANIL G. SHAKKARWAR)
MEMDER {TECHNICAL}

T




